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of the Public Accounts Committee—

(i) Ninety-Second Report on
action taken by Government on the
recommendations contamned in the
Twenty-First Report relating to
Ministry of Home Affairs.

(ii) Ninety-Fifth Report on action
taken by Government on the recom-
mendations contained in the First
Report relating to Ministry of
Defence.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of Non-function-
ing of a Number of Sugar-Mills in the
Country resulting in the Crash eof
Prices of Sugarcane, Gur and Khand-

sari and the worsening Plight of the

Sugarcane Growers

o ggara fag  (gfamm)
Srary, 3w 7 9% T /A F Fm
THFIT AR 395 afvorsegwa a@ 4
TS A TN & A7 7 fawraz qar
T & R R A farsdy gd o aw
7 genei ferfr sy AT & zfe AR
fg=rg 7t w1 ema feaar g

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATAP SINGH): Sir, sugar
and sugarcane have been the sub-
ject matter of discussions in this
August Houze on a number of occa-
sions and we have had the oppor-
tunity of outlining the scope, objec-
tives and policy-frame adopted by the
Government in these two important
sectors. There haye been many
decisive factors concerning sugar-
cane and sugar which made it neces-
sary for the Government to give the
situation a detailed appraizal this
year. There had been unprecedented
production of sugarcane of about 182
million tonnes during 1977-78 which
contributed to a recard production of
about 65 lakh tonnes of sugar in that
season. The availabilty of such a
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large amount of sugar made it impera-
tive that the Government ift all
controls operating on the prices,
movement and distribution of sugar.
This momentous step was taken on
August 16, 1978. The main objective
was to ensure that the natural forces
of supply and demand would be al-
lowed to operate and bring the sugar-
prices to a stable level without any
undue outside interference. At the
same time, it was necessary that
domestic consumption should also be
increased. It may be mentioned that
mainly as a result of removal of con-
trol, thz domestic consumption of
sugar in the two months of Septem-
ber and October, 1978 was 9.7 lakh
tonnes as against about 7.2 lakh ton-
nes in the corresponding period last
year. Subsequent to decontrol as a
result of the operation of the natural
market forces, the prices of sugar
showed a considerable downward
trend, making more sugar at reason-
able levels of prices available to the
consumers.

However, since the sugar factories
are also to be taken into account
while determining the pressures
operating on the sugar system, it was
assessed whether lesser realisations
by the sugar factories tended to have
an adverse effect on the repayment
capacity in respect of sugarcane dues.
The arrears of cane price for 1977-78
at the beginning of October, 1978,
amounted to over Rs. 53 crores. This
had come down during November to
Rs. 46.56 crores. But the Govern-
ment, on careful consideration, came
to the conclusion that some specific
measures are necessary to ensure the
dual purpose of making the <zugar
factories work for the full period and
crush all the available cane and also
that they pay the sugarcane arrears
without undue delay. Since both these
issues wag inter-related, the Govern-
ment decided to bring forwapd an
Ordinance which could give the
Government sufficient leeway to en-
sure the achievement and the twin-
opjectives with minimygm delay.
Hence on November 9, 1978, the
Sugar Undertakings (Taking Over of
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Management) Ordinance, 1978, was
promulgated. Immediately thereafter,
action was taken to frame the neces-
sary rules and start proceedings
against the sugar units which either
did not begin crushing in time or had
an unjustifiable amount of arrears.

However, the Hon'hle Members
would appreciate that in a country
like ours where the seasonal changes
are many and varied and natural
factors contribute to a large extent
in all human endeavours, it would not
be realistic to expect that all sugar
factories™ would be able to begin
operation on the same date. The
beginning of crushing by a factory is
dependent as much on the local avail-
ability of cane as on agro-climatic
conditions. Hence while accepting
the fact that all the units should start
crushing without delay, the Govern-
ment also had to take note of the
local factors in operation at the start
of crushing. Despite these local fac-
tors, I am glad to inform the House
that this year the number of factories
which have started crushing as on
30th November, 1978 was 190 as
against 185 on 30th November last
year. The latest figure available
today is: 201 factories are working
I would also like to remind the
Members that during the last season,
in view of the unprecedented sugar-
cane production, many sugar factories
had continued fo crush cane right
upto beginning of August which had
never happened in the past. Under
the circumstances, the Hon'ble Mem-
bers would agree that the Government
had ensured successfully the start of
normal crushing operations by sugar
factories this season in time.

The Government is constantl;r
aware of the pfloblemy which are
liekly to beset the cane growers as
well as in the industry and the mea-
sures of the Government are always
aimed to bring about a situation of
harmony in this context. As I men-
tioned earlier, the Ordinance pro-
mulgated during last month is meant
to take care of both the factors, while

[ RAJYA SABHA]

to a matter of 140
urgent public importance

ensuring that the largest number of
factorieg start crushing at the earliest.
It also ensures that the sugarcane
dues to the growers are re-paid with
the greatest rapidity.

The situation created by an excess
availability of cane and fall in prices
of sugar have created attendant pro-
blems to gur and khandsari indus-
tries. The former is a completely
decentralised industry with little or
no control by the Government. Even
so, last year, the Government had
taken a series of measures, including
purchase by public sector agencies,
export without limitations etc, and
timely measures of support possible,
within the limitations of absence of
control over this sector, would be
rendered this year also. As regards
khandsari, the problem is one of fiscal
relief mainly and the Government is
in consultation with the State Gov-
ernments on the measures of assist-
ance to be adopted. An early deci-
sion would be taken on this.

I would hence assure the House that
the Government is keeping a close
watch on the problems of sugarcane
growers, and the gur, khandsari and
sugar situation and it §s always the
intention of the Government to ensure
that all sectors in this field should
run smoothly. But there are limits
on what the Government can do to
help the unorganized sector of the
industry in a situation of surplus
production of sugarcane. The Gov-
ernment would, however, constantly
review and take whatever steps it
can to harmonise the interests of the
cane growers, the consumers and the
producers to the fullest extent.

5t geta fag ¢« sfwe 9 ngiey
A T ST A | gwd 18 avdg @
fr dat wgen safdma 91T o= framl
I FTE | IHFT i oy
2 fx forare & wey ewfa gy afew
oigt 9% § www qar § Sar ot &

I S TEAA FHAT § IERY

gar e A AT E I FE Y
qaFT qaT A 5 ag Misdmw sy

\
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X Igar g1 far 1 fram & e
&, GiEqrdt &1 AR qT FT JI2HT
FIAT & AT 3T reFwT F7 G FT
festez ag frwar B faax @@ A%
33 07 7 ¥ Q7 T3 AR A=A
FaT g% WX 1976-77 F Wi FT 1
FF AT 4 1 gATT AT T FT 9T |
8% wwEl w90 F7 fFam A g AT
e § TFA FAE W 9%
FATAT AT qF @ieqrdr gfqz =119
A g5\ R ey § WA AR 39
IR § samar Sy § foaga esr
IR W= FT G famw Fw FA E
FIFY IZIT FAT FT FT AT AL 9T
TIFANE 1 A5 TFR 79 § WTE
g I I FEAT Q¥ & % gn arHena
FUI, AW & IAWT 1 TT F ISR
FI WRaTfEd w9 | H ooy geAr
Tgar § 5 oagr g geEr aia &
gTedy ) &, QIR TE HT SIW
T &, 3 o @iE g T WE A/
s A & 7 wfFEe ool asEy
fRaMEl &7 39 GXRIT A AV & I@AT
TN i el fergaam & sfagmm ®
w4 7gt g5 1 fram frow g 13
T @A § 7@ & & A |l
grsT T3 F7 0T &0 & ATT FTEA &Y
& FifTg 1 FTETA F WG 100 wfama
IFA G frm T § | ATER AR
gladr A&f § | AT qarg @ |7
g 0 H mroay AR HAT ST & STt
Far § 5 =y =7 & 56 St 7
TRl A1 7IE F AT BT FT B
Ffpa star fF saar ol & g2 ow
T 99 @1 8, fam[t &1 918
F1 7 frart #1 faem & arfew &
Gra o1oawfamg § & &
T AL |IT X | W HE A )
AT 99 FT 3@, TgId T8 I TF FATT
_ZFET Ay AvgA iy w1 PRl
F1 ot 7@l AT § 1 FTed wEY

[ 4 DEC

. 1978 1 to a matter of 142

urgent public importance

# A Fraq IS J1AT AGY g | WA
F 97T 99 qf T § TigAe TS o
F15 fFa AT AT AT FAT A &
wtr ¥ fegra w@r qg, wW A, GE
FATT STFT G A & 70 AfFT swwt
ZieNE sras oY TE femy—ar Y
Frad faamr av T W | fEw A s
2 f oz T ay amRam F T
ag L&A T U AL-HTE4QT FY 1T FT
FEATANE R | Fawmarg fw
HefY St ag 15 grfaw 7w W g )
TT HIA T F1 FEATAT | ag fFgrei
F1 AT &7 e T WL | Haht
T A3rE g1 ghar & Afewr
FT A T AG & 1 femTa wY
IATST AT @I E v+ o<at wam, foey
39 39 § IATT FET dar FT Y, FeA
qzr & faar, g =7 &< faar, o at
uFT feama o 7 FT aFF g HIT
BAH! TIT FLI 9% AT 4 & | F qwarar
§ AmE gaT qrEfarsy & 1 89
AT g ff 9 ok afem & T oA
wiT g, 48 997 TG qg G FY AF
3w g AfFT AA T F qqTEAT 1 AN
AT IFFEITT FT S T AAT F0QT |
a7 TET AT AET WA FAGT | ATAE FH-
fag f5 fawrT sa% meax @@r @@
< fFara amos A9 w0 z9F fag
AN AT A3 §F uw ot sTgw I3 R
fergear & ot i &1 w3 fa® @t
Fr qzra1e & faara 100 9 fra &ty
TE FTATT 1009, @ieardy £ a4
1009, T3, FTeq FTATT 1976-77
F qi=-7E 9T & 7Y fFed 9T /T o
250-260%9T § faFall 2 927 1009
ard fra afes @98 %71 TW 4-59/,
farer, @ag A FT A IGTE, Wl
FT TG7 §, THET FT A 97 &\ z8{EQ
# g FgT ArgaT g 7 fwra A qang
MTIERZ T 1\ § quAqig i®
ag 1% arfww § + F AT F7AT §
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(sfc gaam fag)

zq qrfsw &1 fas1e fFaEi #1 93
FATET | TS MUY 9w g
=vor g FY &Y, 5aH forara #7347 FGT
g frgrA At A g d 1 # ag A
g f& o9 ax w15 aowre fRar A
3o 38 a%g TG wré fow A F 4G
ATHITAS & | IAF AAT AR §
T FIE A FT A FATE 11009,
fra @t 1w A feegeama &1 Far
¥ | wqq 43 @7 A faEn A1 gy
FT Y 1009, f1asw | TR H1EA FT AT
frrar 2, #q€ &1 off frorgy A1 W Wi
awd & {5 ww gme w79 A F
1T 34T FT AR AT 4T A AT 2,
FU3 F1 ITW qGF 9o o1 W@ 8, FEA
IS & RIE BT Ay T FA1E THT
TEY &, @A Y I F FE IBAT
T8t 77 forqra frad faq aF T @ &
ZqT &) e ST =1gar g | /ar
T Y AT FY, T AT ArS { FAI
AT FY TT@EIT FIA ¥ (A TARTT A
F TS HITHT qref Gratdi F7 TR
FW 9T AT g8 E 1 WA 1S AT
qX g oAy I oy & g AT, ATE e
& AT | AT gry 45 FI A9 § HEA K
w7 # A g, a3 F1 AL ¥ A
T, S F a F g7 g A THAT FLET
ferarTet £ AT ony fadst | 3 B AT
% T3 35 AraT F1E AGH | FEA I5H
qTAT F1E AT faeqr, F1ET F AL K
SR Y Tae H1 IS 1T 7T faa
FAT ol Heft 1 qEee AT Al q A
fFzFvadarard | §F woArade @
FEAT AT F fa@n F ATHIAT | § 48 979
F15 fxfzfasw & fou ady $8 @1 g !
& 7g ara gafag 57 @ g fF w1 fwara
Fraafrarargr &1 @S0 R
¥ arg gofafa # gra & aav At &, 98

srifaare @er Fh @i @1 AT HX AT
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Fratace qaT FO0 A ARgE 7R
gas1 zATH faear wifgw, =@ Sw@
Frg axT F1 2 @A qaTaiT agn
&, g1 A1 &) A7) §, FA1E AT A
fat w1 @1 31 =fagwa At a7 #
wd; &7 § MUK AL E & g B
%7 & f% fwam &1 9% - 630
AR A FRTAL ) GLHT AT IA AW
¥ 219 § & W 334 fgaa-fxaa A
¥\ & T9% FTIR, AN FTATH, TRTAT
i 4 fawA 34, @l A fawEd,
g T, FTZA T A J1T AT FT HI5T
o S q% FEEET | FaAA F A AT A
AT FTAT FZATE Zq AT |
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NW Aqr  @ERSW FA AT
Fusg At (To YW g fEE)
T H=OT AT T G 2

st gear feg : § FE g
ga< & ¥ S T faw g gy fe@g,
FeT ¥ fow arsq 78 fearf | o9 W
g =few | ag g Pxfefasw % f@g
T T @TE | WOET A o @=
G AU

st wiq swa fag . 99 dTFIT
IBMAT T T, TE, @ieardd A F
fao & | uFg S ATAA, FAST, FIET,
Sraad T WK gar ag 341 qa1 fae
FATF § | SATE qTITAFT HAVT
qed) §IaUR @ g8 AT AT
qad & qae & I ax & & ifFa g
g HY ==t FY wE AT IA 0 AE A
feprr ot f anfeears /T FiA 7 AT
£ | § FT WG G IR
gy &1 WA, T FWR A AR
7E & | HAT ATATT I AT STAFHTLY
& wix F1E gk NG s A g, FAA
gz & fow T Ry & a1 g &Sy
et e HIT 9 § @t ATar 7 Tt
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FE W A1F 29 IH1 Y A1AFH faar
Ffqudqare g 1qmed frar N qor &
qaT q S fasiarasg § a1 # o
Fgar A12at g & a9 g4
T AEr gl afew g ghi

gadl AT 9 FZAT Agar g fr =gt
aF T3 ¥ 39 a9 #17 freq ar fagy aq
fareq &1 geaeT & 9g FE q@AT IAT
qRE & HA g § AT & 1 wAT
FIFT AT g 934 1 ww § o fmzdr
F g 3 faF1 g W 9T 37% T F7
WA AT 3EA F7 fFar a1 ? a0,
F ag w31 A12a71 (% ag af<feafa aav
2 = feaw #1% ar wwa g3 Ad w7
FHAT g, AT THIY ATTT gV T IAFT
g1, Fxifes Iuay AT A 9y faRe H 2
H17 7 & IFFT @FF UG qF giea @r
AT FFAT & | ZHIAT 3TFT F1E 719 7T
&0 H o oraRy AT, 2\qTE, 707 AS
fgdar 74d & aa $1g W IF I7q 77
Dfwg fmr g 18 Searest 7 fgal
Fr i g w6 fhamg gas f5 o w7
o gaf1 AT T FTT Y 7947 Aiq
fadzer AT ITF A IART ATTAT TZT-
T R 3 IA[T | AqIqE AT
F1E WY £ 978 gATT § o8 fa 13 arefi
F wgEar Al T gn a1 & 35 90 F30-
Fafagas fa= 5<q % fqg qmzg
afps awas ¥ 3 feam. |

#t geara fag . aa TS0 #7990
g gfar % agwdaEraraad 2

At WA qqw fag o o@redard &
fagx @ 97 78 T2q1 & f% @iswrd &
1L E a8 FeT ar § & ag o sam
2 ERAE AF AL | FAfET g
ST At FAT AlAF § o ag fart
FI AET FI 1 g9 § G- 7 Ag-
feaaa 7l ardy & + g a@sfagg 3F
RN FALE, TIW T T R AT
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qITT B, wHT 49 TS GHELFH TR
F Farg & AMFT "@izardr IamEs
T4X ¥ A% FEA ¥ AQ AMT qdy F
fFaw A © ,ad a1 T= T19 TIAT
T IJEqRTHT HT AT AT | gAID A@g-
faadt &1 gwe ard FarT as 747 9z-
AIT & AT FAS TF T FLH, 147
T FT g agfaad d1F F A7 ITF
Frg F17 ®7471 Ifq FIze fva1a =7 §,
drznrfausa aFA & qaeadig
STET Al A7 @iEardr SERFT § ez
greged fzar g g feudisraa
F1 XA HAA T FH I ALY FLT 987 39
1 a1 agfaag 13 Ffagga e
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T TEFT HT AT ATHT & 1 29 TIA
¥ 89 fogw ga 7 Fgr A fw faeaiy
AT eard fwar g 59 F fgal w1 v
AT SATCAT HIT T FT 47T HI FIGTAT
STt | et oft 3T § I d aul
F=q F1 QT fHwar § AR ag ;misda
fast & o e 9 &1 wow Ty faet
§ 10 9fq ma & wfas azar g A sy
FT T ALY F 2T E, T 99 fAer Ay
o TFg § o fFAT AT7AT, TH AFT G
fr @a ¥ wfus 99 Fad g 9T |
off, 42 foor o, 5219 10 w757 &
FUT FFAT T BITT 41, AR 1T FY
g 1T FT qgEAT1 W0 fF 2F 42 W
q 29, ST AT A UST AFIT F Y= H
g a1 Fmenafeq@ & T T W g, S F
IFET FT yag fFam o1 IF7 @ AR
sfyer € areT aFTar 7= F fear s
TFT 1I3FAG ANEITAT 2980 Y
Tl fram F At SITERE, 11 9%
faare g1 T & | W IR FIE QT
1% TEaT AT fe@m@t a1 59 &1 ot ofy-
7gw wT faar SrawT | 91 3T AT gw
foraTAT 1, S SAFT TFTAT §, ag Wi
FHrg T AN @ AT AR g 147
Y & goee 1 fF S A ew
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faggor & & &Mt 97 9T 1 fFErE
FT FHTAT § g THTAT W FTHC AW
gfgde & 7 F q@ Tl § S

HIT FT AT |

1 39 IFI & ST B 0T § AR
ot sfwa § @@ g9 frar 91 @ & =0
frarat & gar STwETHE & fedt

& & fag

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, I have
heard the conventional type of reply
from the hon. Minister of State for
Food about sugar. I am aware of his
difficulties. It is not that I do not
know what difficulties he is facing. I
am very well aware of the difficul-
ties. But there is a way out. Sir,
my hon. colleague, Shri Sultan Singh,
made certain points besides sugar-
cane, i.e. about cotton, etc. But, by
and largt’e, it is for the Minister to
understand and appreciate the feel-
ings of the agriculturists. The Gov-
ernment and the people of this coun-
try really want a progressive farmer
to produce more. But when we pro-
duce more and when we are at the
feet or at the mercy of either the
trader; or the Government or the
bureaucracy, then the farmer gets
frustrated. This is the general ap-
proach and in this I am not going to
have a dialogue with him because I
know what are the views of his party
and what are the views of our party.
We are totally for the farmers. They
are taking certain steps. It is not
that they are not taking steps. But
those steps are falling short. Limit-
ing myself only to the present Call-
ing Attention about sugar, I would
only like him to give some specific
answers instead of generalising the
whole matter. He said that some
factories have been started. That is
right. Some factories have been
started in Uttar Pradesh. In the
southern States, there is no problem
because many of the factories are
cooperative sugar factories and they
already started crushing. What I
want {o know from the Minister is

|
|
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this. As per the order of the Gov-
ernment of India, for a certain per-
centage of recoveries, certain price
has to be paid. Very recenlly we
made an exercise in Maharashtra,
particularly of all the co-operative
sugar factories. And looking to the
overall recovery of 115 to 117, the
minimum price payable to the sugar-
cane growers comes to about Rs. 115
to Rs. 130. And the co-operative
sugar factories cannot give them a
price of more than Rs. 95 to Rs. 110.
So, he comes under the mizchief of
the law. This is not the intention of
the Government. 1 can understand
it. This is none of our intentions that
the sugarcane growers, who are the
very members of our sugar factories,
who are the foundation of our sugar
factories should come under the mis-
chief of the law for no fault of any-
body. So, what steps do you propose
for this purpose? Otherwise, the
sugarcane growers, the sugarcane co-
operatives and the private sugar fac-
tories are violating the law enuncia-
ted by the Government of India.
Secondly, because of this also, in the
new crushing season, we are not able
to give him an advance of not more
than Rs. 80 to Rs. 85. That is also
a discouragement for the sugarcane
growth, and for growing sugarcane in
the next crop. That is why, you
have to say specifically as to what
type of relief you would like to give,
and whether the law will be zuitably
amended. Otherwise, this cannot
work. Secondly, Sir, I want to sug-
gest one thing, Shri Sultan Singh has
properly stated that. Very recently,
there was a delegation here. And in
Uttar Pradesh, particularly in the
eastern UP—whatever may be that
part, he knows it better—the sugar-
cane grower is able to dispose of the
sugarcane at a price of even Rs. 4 to
Rs. 7 per quintal. This is because he
wants the land to be emptied for the
next crop so that he can grow at
least wheat or some other crop. So,
what steps the Government is propo-
sing t6 take in this regard so that the
sugarcane is quickly disposed of.

148

.Sir, I am making only very specific
points. I am not giving any lecture
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or any sermon on this, My next point
{s this: Sir, the daily price in London
is moving between 92 and 97 pounds
sterling per tonne, You have got a
yery large stock of sugar. Even tak-
ing for granted that the worst comes
to the worst, if you allow between 10
to 15 lakh tonnes of sugar to be ex-
ported—the quotas are there, and even
if they are not there, you can plead
with the foreign countries—the stag-
gering pressure on the present stocks
will come down because the buffer
stock proposal is not being accepted.
I know your Ministry has suggested
the buffer stock proposal to the Gov-
ernment but the Cabinet is not giving
its approval. That is why, the buffer
stock proposal is in the cold storage.
So, if you don’t want a buffer stock,
then export it. And a loss of Rs. 18 to
Rs. 30 crores in this transaction is not
very much because previously the
sugar exports have earned Rs. 400 to
Rs. 465 crores for the general revenue
of the Government during the last two
years.

Now, I come to my last two points.
In reply to a question during the last
one or two weeks, you yourself ad-
mitted that Rs. 46 crores are still to
be paid. You said that cheap credit
is made available. Actually, it is not
coming out of the banks’ counters as
yet. At what stage it is being held up
or who is throttling it or what the
Reserve Bank is doing about it, I do
not know. But you have to take every
precaution. Unless this credit comes
forth, the old dues cannot be paid and
further payments cannot be made on
a liberal scale. Then the rate of inte-
rest is also there. Very recently, Sir,
a sugar delegation came here. Tt in-
cluded representatives from Karna-
taka, Andhra, Maharashtra, Gujarat,
Haryana, Uttar Pradesh, ete. The
Prime Minister agreed that the rate of
interest has to be lowered. But he
said, “What can I do? The prices have
gone down.” You know Mr., Bhanu
Pratap Singh that the conversion cost
of sugar is between 45 and 55, taking
a view of the scale of economics etc.
and the present realisation equalises
barely Rs. 100 to Rs. 125 for the sugar.
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cane grower. Out of that, after de-
ducting whatever dues have t0 be re-
covered, the sugarcane grower’s take-
home package comes to roughly bet-
ween Rs. 72 to 80 and Rs. 85 and, as
you have yourself said, that you are
also a grower, you will appreciate that
this is nothing which will zive any
encouragement whatsoever and, there-
fore, for this purpose cheap credit and
minimum credit has to be given.
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Another point in this connection
that I want to mention is that we re-
quested the Prime Minister for the
staggering of releases. Why should
you not show at least that much of
sympathy? How is the Government
going to be affected by the staggering
of releases? The consumer is not
being affected either. You yourself
had promised in this House that you
would do it, when the matiter was
raised by some radical Members like
Bhupeshji and Lakshmana Mahapat-
roji, if the prices rose and sharks took
benefit of it. Whether the sharks are
taking the benefit or not, that is an-
other thing but we co-operatives are
suffering and we are selling sugar
roughly between Rs. 165 and Rs. 180.
Leave aside Rs. 3, we are selling it
between Rs. 1.65 and Rs. 2. We are not
shedding tears if the consumer 18 going
to be benefited. We do not mind that.
But, Sir, the input prices, the cost pro-
duction is not coming down commen-
gurately and it will not come down
overnight. So, the staggering of re-
leases and the export of sugar aré some
of the minimum things which you can
do. Otherwise this entire effort goes
waste and the image of your patty will
be tarnished. T am not giving you an
advance because you yourselves are
better knowledgeable persons and ma-
tured politicions but you yoytrselves
are digging the grave at least in Uttar
Pradesh and Bihar because 1f' once
the sugarcane grower faces this pro-
blem, nobody can salvage your party.
At least, that much of advice I can give

you.

Then the basic question comes whe-
ther you will export sugar? That is

’
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the best way. Staggering of releases
will be another way. Immediate grant
of credit and the lower rates of inte-
rest will be the third way of doing it.
Fourthly what about the khandsari?
He has said that they can work it out.
Very recently the costs have ‘been
brought down, I know your Ministry
is alive, But the difference seems to
be that your Ministry is not able to
make a convincing case either with
the Finance Ministry or with the
Cabinet, whatever it is. But the sum
total of all this effort and the basic
question js that the impressions of far-
mers, representatives of farmers,
sugarcane grower and coitton growers
are that this Government is anti-
tarmer Government. That is g very
wrong thing. Actually that might not
be the case and that is not the case.
1 also know that that is not the case
because you have announced many
decisions by increasing the support
prices be they in wheat or in anything
else. In the case of jowar you an-
nounced a support price of Rs. 85. It
is selling at Rs. 65 on the roads but
there are no buyers. The State Gov-
ernment iS not coming forth because
they are not getting the money. So,
what is wrong with it? In the case
of sugar—I am limiting myself only
to sugar—I ask these four particular
and specific questions. Do not dilly-
dally. Tf you cannot reply, please say
so, say that this is beyond your com-
petence. Let not the entire sugarcane
co-operatives and the sugar industry
always be anxious to know what their
fate is and what is going to happen to
them, which will affect further pro-
duction, These are the only things
that T want to bring to your notice.
3 r.m.

SHRI BHANU PRATAP SINGH: 1
waould like to make one point very
clear that no factory whether in the
private sector or in the co-operative
sector will be allowed to violate the
law which requires them to pay the
minimum statutory price. Every fac-
tory will have to pay the minimum
statutory price and if they Jo not,
stern action will be taken. In the
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meantime; a difficulty has arisen be-
cause the sugar price in the open
market has declined very steepiy. We
had anticipated, as this House will re-
call, that the price of sugar in the
open market will stabilise at about
Rs. 275 but it has gone down to R:. 2.30
and Rs. 2.40 a Kg...

SHRI LAKSHMANA MAHA-
PATRO (Orissa): Here I have got the
yation shop receipt. In Delhi itself I
purchased it at Rs. 2.70 per Kg. How
does he say this?

SHRI BHANU PRATAP SINGH: 1

have got all-India figures. The prices
have ranged between Rs. 220 to
Rs. 2.80...

SHRI ARVIND GANESH XKUL-
KARNI: You tell him the price in-
clusive of excise duty.

SHRI BHANU PRATAP SINGH: 1}
can tell you the retail prices. The
retail price of sugar in Delhi market
is Rs. 2.45; in Kanpur it is Rs. 2.40; in
Calcutta it is Rs. 2.80; in Bombay, it
is Rs 2.35; in Madras. ..

SHR] ARVIND GANESH KUL-
KARNI: What ig the quantum of ex-
cise? You tell this to Mr. Mahapatro.

SHRI BHANU PRATAP SINGH: It
is known to everybody, I think. It is
174 per cent ad valorem,

SHRI ARVIND GANESH KUL-
KARNI: But how much does the cane-
grower get?

SHRI BHANU PRATAP SINGH: As
I was saying, Sir, due to steep fall in
the sugar price, some difficuily has
arisen. We are aware of that and
very soon we are going to take certain
steps which will remove this difficulty.
But till that decision is taken, I am
not in a position to say what steps we
are going to take but we are conscious
of the difficulties.

As regards exports, I may inform
the hon. Membeyr that we are export-
ing the full quota that is available to
us under the international sugar
agreement. It is 6.5 lakh tonnes. We
have already contracted for export of
6.5 Takh {onnes relating to 1978 and in
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the next year also we i)ropose to uti-
lise the full quota,

As regards the Khandsari I wiil re-
peat what I said earlier that if the
khandsari manufacturers are willing to
give an undertaking that they would
pay to the cane-growers a certain
level of price, then I will personally
30 to the Finance Ministry and plead
on their behalf—of course, it is not
within my Ministry—that they get
some concessions. But so long as they
insist that they shoulg get all the con-
cessions and give nothing to the cane-
growers, I am sure, I cannct sympa-
thise with them.

SHRI ARVIND GANESH KUL-
KARNI: You have not said anything
about the staggering of releases and
cheap credit, What have you got to
say about that?

SHRI BHANU PRATAP SINGH: 1
cannot indicate what measures the
Government is going to take but with-
in a few days some measures will be
taken which will change this situation.

it fra gz @ (Faare) © goawrafa
azve, & graar g f5 =9 &1 fma
fr &y & sz mre STAAUEY W A AT
¥ 3739 Q17 A § | A TF H=OT 41T
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FT Y I8 Frd aars & fir Freefl § 1t
FT FAT 2 ®o 45 GF &, 75 IIT WL
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2 %0 70 47 fagffeg 1 oW AR OX
1 F ddy ¥ gy F9ar wy A fFEwd
o1 7z FTH g7 aF 3T S § A Fa4T
#T Trgd fast & | ag gwear agh 9T
e A VAT R | T D Avy 17 gafaq
¥ ) wF gueaT A7 37 A faadt FE SN
a7 7Y g3 § A1 gady quear A AT
IAEF I & AR fEd gaw@r
AT FAAT FY FOT FW T Gafag

[ 4 DEC.

1978 ]

to a matter of
urgent public importance

g ¥ A gaead § 99 97 O 5@

FI FAIFAT § | 39 FTA-029F § a8
FaTer gt a7 §

154

’
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A afz faall § @ & oeq § F0E qATH
foar @t IaFT o 50 Afqwa T FearEH
F1 3TN § wa< fadm | ag sqer HT aw
I® FTE 1

SHRI LAKSHMANA MAHA.
PATRO: it is strange for a Minister
of the Janata Governmenment, which
started with a very solemn pledge of
giving top priority to the small sector,
the rural sector anq also the agricul-
turists, to come and say that they are
not able to attend to this work because
there has to be, what is called, a har-
monious treatment of the various
other problems. I am unable to agree
that his whole effort is to bring about
harmonious conditions as far as the
concerned parties are concerned. But
I can very well prove that he has
been pending before the sugar barons
and that is the reason why the whole
thing is in such a mess and that is why
we are facing such a deepening crisis
so far as the sugarcane-growers, mill-
workers and also the consumers ave
concerned. Sir, I may tell you for your
knowledge that the whole suear policy
is framed in a wrong way. The whole
thing is conducted with a view to
pleasing these sugar barons who are
very influential persons as far as poli-
tician the Northern States of India is
concerned, That is why they are
pleased. Whenever some important
situation arises they take very lenjent
steps against them. Even now what
has been done? After this Govern-
ment came into power concessions
after concessions have been allowed.
The first concession was in excise duty
and in reducing the quantum of levy.
Then they came forward for two other
thMgs. Therefore, they were blessed
with decontrol. The hon’ble Minister
says that decontrol is a measure which
has benefited many. It has only bene-
fited that section which has betrayed
the sugarcane growers. Is it not true
that 65 per cent. of the sugar was
being released as levy sugar at Rs. 230
per quintal? And is it not a fact that
sugar has to be purchased at some-
thing more than Rs. 270 from the
ration shops in Delhi itself? In other
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States it is still worse. This is the
reason for not gpening the mills, This
is all because they are whetted in
their appetite by decontrol measures.
Now for the same reason they are
having a second round, of attack.

Now you refer to take-over. Take-
over of a mill in the absence of a
particular recovery is g big fraud on
the nation. I will presently tell you
what it is. The whole scheme is {o
attend to such defaulting mills, take
them over, rehabilitate them, then see
that the price goes up and then give
them a safe landing later on. What is
the object of the Bill? Hand it over
to them after three years of its take-
over. That is all. This pricing and
everything after the three-year pericd
is a good game.

My friend was questioning about
the number of mills that have been
given notice about take-over. Sir, last
year in U.P. jtself 16 lakh hectares of
sugarcane remained on the field un-
crushed. Now it is bound to be much
more. The whole sugarcane that has
been grown by the grower will not
be crushed. This delayed process has
not only affected the sugarcane grower
but the sugar mill owners are inter-
ested in having the season shortered
and thereby pay less to the worker.
Are you awhre of that? It is not
true that the whole effort is to jack
up the prices by this process? Sir, T
am very much ashamed at ths hypo-
critic talk. They say that the prices
have crashed and the mill-owners
are put to heavy losses. If that is
true what prevents them from hand-
ing over their mills to the Govern-
ment? The Government are anxious
to take over the mills and they know
how to face the loss. But they will
not allow the Govt. to touch them.
They are running to the High Courts
simply because orders were made in
Bihar against sixteen mills which are
behaving in a nasty way, Now stay
orders have been brought. From that
are you not able to understand what
they are up to? Is it true that they
are facing losses? And you say that
so much of accumulation of sugar is
there, the production of sugarcane is
toa much. Sir, have you ever refer-
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red to the Bhargava Commission’s re-
port and the Tariff Commission’s re-
port? Have they not projected that 181
million tonnes of sugarcane 1s not
sufficient? It is much more than that.
Is it true that the Bhargava Commis-
sion’s report has also said that
65 lakh tonnes of sugar is far
below the requirement of the coun-
try? What do we do? 65 lakh
tonnes of sugar in a year for 62
million people gives you hardly 10 KG
per head in a year which is half of
what is being consumed by our Pup-
Jab friends; they are consuming 20 KG
a year which is one-fifth of the inter-
national consumption per head, So
this is the way they are yielding 10
their sweet talks and their demands.
So this take-over or giving all sorts
of concessions is not going 0 solve
the problem. Sir, the whole misery
of the people surfaced in the year 1962-
63 when you linked up the price of
sugar to recovery in the sugar mills.
Have you seen any person in {he whole
world or even in our own country
where a person is not paid for what
he produces put instead somebody else
gets it? Sir, is it not right that I
should be required to be paid a price
for the variety of sugarcane depandent
on the sucrose content of my sugar-
cane? But I am pajd on the basjz of
the recovery in the mills, Sir, the
recovery in the mills is dependent on
so many things. As has been rightly
pointed out by my friends, the whole
of North India is full with 70 per cent
of them, old, out-dated and dilapidat-
ed mills, and efficient crushing is not
there. There is leakage in the milling,
there is leakage in the vacuum pumps
and everything else is in such a bad
shape that you do not have the full
recovery. It has been clearly said by
the Bhargava Commission that ag the
sucrose content goes up the recovery
decreases. That is the paradox. This
is there is pages 113, 114 and 118 of
their Report. Let him refer to the
table there. He will find that in
Maharashtra, in spite of the fact that
the percentage of the sucrose;on’rent
is near about 13, the recovery is only
9 per cent How is it? Similarly, in
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the eastern areag of U.P., whereas the
sucrose,content is 12 per cent, Jhe re~
covery 1s only 8 per cent, Therefore,
they should have made the correct
linkage and should have overhauled
the wole working. My first question
1s:  Are you really atltending {o the
problem? Could you say that the
sugarcane price will not hereafter be
linked with the recovery in the mills
but will be linked with the sucrose
percentage, That is the first thing.
The second is that this take-over, as I
told you, is not going-to be the final
solution in the whole matter. Every
unit, every mill that is there, reeds
diversification, They have their
bagasse, press-mud and other things.
They are to be used as bye-products.
Bag¥sse are to be put in paper. You
can have the press-mud for the bagasse
and similarly you can "also have
molasses converted into power alcohol.
We are very much short in oil. Is it
not true that already Brazil has done
it? Why are you not prepared to do it?
These are the things which are very
necessary. You cannot have these
outmoded mills modified and diversi-
fied unless you take them over, There-
fore, nationalisation is the real solu-
tion; take-over is not the solution.
And tinkering with the problem, as
it has been done, is not going to do
any good to the cane-growers. Sir,
sixty per cent of the sugarcane area
is of the poor and small peasants—that
is more disturbing—and these people
are vet to get Rs. 50 crores. Now it
is Rs. 50 crores; it had touched the
level of Rs. 100 crores earler. Sir,
these people are suffering. And he
says he is going to harmonise. Har-
monise between whom? You are not
harmonising. You are interested to
pay those very Dbersons who pay you
and run your administration in these
States. That is whv this sort of thing
is happening. Last year, Rs. 100 crores
to Rs. 200 crores had to be suffered
by the cane-growers; and in the matter
of gur and khandsari also. since prices
are regulated by the mill prices. thev
also had to suffer a loss of Rs. 300
crores. So the total loss was about
Rs. 600 crores. And Sir, we, the con-
sumers, by paying 50 paise a kg. more
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than what we were required to pay by
having the levy sugar, will be required
to pay Rs. 200 crores more. That is
the benefit he has given to the con-
sumers and the cane-growers! And
into whose pockets has all this
money gone? It has gone into
the pockets of the sugar Dbarons.
Sir, the ordinance was promulgated
and it is intriguing to note that after
the ordinance they were having these
clandestine negotiations and cajoling
them to start crushing. Sir, 15th was
the last date and he says...

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI LAKSHMANA MAHA-
PATRO: Sir, I am closing. He says
that on 30th some mills are opened.
Is that solace? Are you satisfied with
that? Is it not true that they have
delayed intentionally, that a deliberate
conspiracy has been hatched and that
in view of this this hag happened?
Therefore, Sir, he should not be happy
about the situation. It is really disturb-
ing and distressing. He should go
and request his Prime Minister pri-
marily just not to come with a cate-
gorical assurance for the sugarcane
growers that even the Bhargava for-
mula which provided for the States to
give a higher price if they wanted,
will not be allowed. No State will be
allowed; this is what the Prime Minis-
ter assures the sugar barons. From
that you can very well understand for
whose benefit all these measures are
taken. It is all a hoax, a big hoax,
and a fraud on the nation,

These are six questions. Would he
ensure these things? He has said that
he would have the mills opened
forthwith., Will he ensure that all of
them will be opened. Will he ensure
that not a single acre of sugarcane
in the fields will be left uncrushed?
Will he ensure that the workers will
be getting all the benefits that they
usually get and the reasonable off-
season allowances? Would he also
ensure that sugar would be sold at
Rs. 2.30 P., the pre-decontrolled price,
through the public distribution sys-
tem?
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Sir, regarding the arrears, the

Tariff Commission has very clear-

ly said fhat the Reserve Bank

of India has issued instructions, direc-
tions, to all the commercial banks
that they should be paying loans, ad-
vances, 10 these mills for the price of
sugarcane in a separate account. That
is there in the Tariff Commission re-
port. So, Sir, where is the question
of arrears unless the whole money
has been diverted otherwise? These
are the people who take the money.
This is something unlike the one in
the British days when the mills were
taking loans, and giving to the sugar~
cane growers and saving them from
the money-lenders who loaned at the
usurious interests, Now it is revers-
ed. We have to pay for sugar mills
in advance.

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI LAKSHMANA MAHAPA-
TRO: Therefore, it appears a3 though
these are now the times of Henry
VIII of England, who was also col-
lecting forced loans from the poor
peasants. Therefore, this Govern-
ment is also possibly happy with such
a situation. So, Sr, a paisa should
not be there as arrears at the close
of the year. Would that assurance
be given by him?

Sir; taking them over, doing all
this, is of a big drain on our exche-
quer. We will have to spend a lot
of money, set them right and after
that make them over. This is some-
thirTt which should be deprecated.
And, therefore, would he go in for
nationalisation of all these mills out-
right and save all the three commu-
nities, the sugarcane growers. the
workers and the consumers?

SHRI BHANU PRATAP SINGH:
Sir, the Hon. Member has raised
some good points also. But most of
his thinking is outmoded, and he
seem: to be labouring under certain
prejudices. For example, when he
talks about sugar barons. he seems
10 be unaware that more than 50 per
cent of sugar is now being produced
in the co-operatives.

His remedy to all these difficulties
seems io be nationalisation. For hiz
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information I will read what the per-
formance of these different sectors is
in Uttar Pradesh. As far as the sugar
factories in the private sector are
concerned, their arrears amount to
9.73 per cent of what they were ex-
pecting to pay. In the co-operative
sector the arrears are 18.73 per cent
In the State sector, that is in the
nationalised sugar factories, the
arrears are as high as 27.88 per cent.
It may be that in the thinking of
certain people, nationalizaton is the
cure of all evils, but it has not come
through as far as the sugar industry
is concerned. And, therefore, we are
taking all other measures which can
put the sugar industry again on a
sound basis.

He has put a number of questions
regarding cane to be crushed. I can
assure him that all the bonded cane
will be crushed. 1 can also assure
him that all the factories will have
to pay the minimum statutory price
plus whatever the cane-growers can
get under the Bhargava Committee
formula.. He has put some, at Jeast
iwo, good ideas also. One is that the
sugarcane price should not be made
dependent only on recovery. I part-
ly agree with him, but there is ano-
ther aspect also of this question.
When we fix the price, link the price
with recovery, we take only three
months, I mean the peak period, into
consideration. When the recovery
goes down, the factories are still re-
duired to pay at the same rate. But
nevertheless, I am looking into this
matter because I agree wth him per-
sonally that the cane growers should
not be made to suffer because of in-
efficiency of the plant or the manage-
ment. But this cannot be done over-
might. This requires investigation.
Also some method will have to be
evolved to find out the qualty of the
cane.

The second point that he has rais-
ed is also very relevant, that is, put-
ting sugarcane to alternative uses.
That is already under our active con-
sideration. He has referred to Brazil.
We have obtained all the information
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about what they are doing in Brazil.
what we can do in our conditions.
All the alternative uses of sugarcane
are under consideration. But all this
is not likely to be put into effect
within six months or even in the
next year. It requires research, new
installations, etc. In the meantime,
I can only assure him that he may
shed his fear of the sugar barons. It
is not a question of sugar barons
alone. As Mr. Kulkarni has pointed
out, the most efficient factories in
WMaharashtra are also in some diffi-
ulties. Therefore, we have to take
rertain correciive measures, which
[ have azsured we will take soon.
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SHRI LAKSHMANA MAHAPA-
TRO: He does not explain to me why
the Birlas have gone to the High
Court for stay orders after the Bihar
Government decided to take over 1lé
mills.

SHRI BHANU PRATAP SINGH:
He will not be able to understand it
because he must be thinking of con-
ditions of an authoritarian rule. In a
free country, every person hag the
right to go fo the court. Nobody can
stop it. But that does not mean

SHRI JAGJIT SINGH ANAND
(Punjab): Every person has the right

to be prevented from exploitation.
What are you talking? «Interrup-
tions)

SHR1 BHANU PRATAP SINGH:

Nobody can prevent anyone from
going to the court. That is all I say.
SHRI1 SYED SHAHEDULLABR

(West Bengal): When Mantri maho-
dey was talking about harmony, I
thought it was an unconcious irony
because the sugarcane growers are
now faced with the harmony of the
grave. That is the situation. Now
it is not going to be so easy for them.
Even the harmony is not going to be
there in the Ministry. Only lately
there was rally of 50,000 farmers in
Lucknow, and the rally represented
all the irends represented in this
House, all the political parties. It did
not exclude the Janata supporters.
So, the Government should not be
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aware ag to where it is leading to.

Harmony also is not there. Har-
mony cannot be there. The farmers
will not be taking it lying down.
That cannot happen. So the due

price has to be given to the farmers
somehow or other. The first step—
I want to repeat, the first step—must
be nationalisation of the industry.
The argument that they only hold a
small proportion of the industry does
not stick. Mantri mahoday was say-
ing just now that we should leave it
to the natural forces to take their
course. In the eighth decade of the
twentieth century, any talk of natural
forces or laissez-fdire is something
more outdated than whatever can be
said here or elsewhere. He is talking
of luissez-faire which used to be talk-
ed of in the early decades of the
nineteenth century, more than a hun-
dred years ago. Now, why did the
mill-owners want the subsidy for ex-
port? Why did they want State help?
Then there was no talk of natural
forces. Now when it is the question
of farmers there is the talk of natu-
ral forces, harmony, this and that.
Anyway, the first point is that the
industry should be nationalised.
There are cooperatives and coopera-
tives. We have to analyse and exa-
mine the whole thing. For that we
do not require a microscope, but we
have to make a microscopic exami-
nation.

[The Vice-Chairman, (Shri Ghan-

&fhyambhai 0za) in the Chair]

I am all for allowing the coopera-
tives every opportunity .

SHRI LAKSHMANA MAHAPA-
TRO: Even cooperatives should be
democratised; otherwise, there will
be only ‘all for one’.

SHRI SYED SHAHEDULLAH: So
the first step should be to take over
and nationalise sugar mills. And the
monopoly houses, however small they
may be quantitatively, can do more
harm than the producers, however
large they may be, can do. There-
fore, nationalisation must be there.
The Government must be ready to
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purchase at a higher price. Now the
price is, I think, between Rs. 3.50 and
Rs. 4.50, less than the cost of fuel or
the cost of transport. If the sugar-
cane grower has to be helped, then
this industry must be taken over and
an assured price should be there.
How are they going to do it? The
excize duty has to be lifted and com-
pletely abolished and the price
squeezed to the consumer’s level;
other ways must be found. Why is
it that the per capita consumption 1s
only 4 kg compared to 40—46 kg
elsewhere? It is an accepted fact all
over the world that a given quantity
of carbohydrate in the form of sugar
replaces a larger quantity of Carbo-
hydrate in the form of starch. It
relieves the need for foodgrains to
same extent. Sugar consumption has
to be increased. I do not want to re-
peat all the arguments that have
been already advanced, but it should
be released to the extent that

SHRI LAKSHMANA MAHAPA-
TRO: They had 4 lakh tonnes, but
they reelased only 3 tonnes to the
market. The whole problem is if
they release the whole thing and if
there is a free flow, then the prices
will fall in the market. It is only
because of the high prices that the
people could not afford the purchase
and therefore the consumption rate
came down. The figures are there:
From 7.6 it came down to 6.1 in five
years.

1978 ]

SHRI SYED SHAHEDULLAH: I
do not want to repeat all the things.
But these steps that I have indicated,
should be taken.

SHRI BHANU PRATAP SINGH:
Sir, he has only expressed his opi-
nion and with that I may or may not

agree. But he has not put any ques-
tion. I may only make a few re-
marks. As far as consumption of

sugar is concerned, it is not the only
sweetening agency in our country.
There are others, gur and khandsari.
And taken together our per capita
consumption is between 20 and 21 kg.
per year. That compares with the
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world average. It is true that our
consumption does not compare with
the consumption of, say, USA or
Western Europe. But it is compar-
able to the world average .

SHRI LAKSHMANA  MAHAPA-
TRO: It is because of the high price.

SHRI BHANU PRATAP SINGH:
It is exactly to increase the consump-
tion that sugar has been decontrolled.
The decontrol has brought down the
prices and consumers are very hap-
py. On the one hand . . . (interrup-
tion) . . . you want to lift the sugar
very cheap, even cheaper than what
it is, and at the same time .

SHRI LAKSHMANA MAHAPA-
TRO: The international price is
Rs. 150.

SHRI BHANU PRATAP SINGH: I
will tell you. In foreign countries
farmerg are not paid at these prices
for their sugarcane. They produce it
more efficiently. It is not just that
our factories are quite inefficient.
But, because our production units
are small and because we are using
primitive methods, our production
per acre is lower and, therefore, we
have to give them higher prices.

SHRI LAKSHMANA MAHAPA-
TRO: Even where they are using the
high-yielding varieties and modern
methods, the prices are not remuner-
ative.

SHRI BHANU PRATAP SINGH:
Well, Sir, it is not proper to compare
our sugar industry with the sugar
industry in the other countries.
Sugarcane-growing is in most cases
under one management and sugar-
cane production is highly mechanised
and, therefore, it would not be prac-
tical to compare our conditions with
their conditions. Therefore, I main-
tain that if the consumption is to go
up, the price of sugar has to be retain-
ed at a lower level and if the price
of sugar is to be low, the price of the
sugarcane cannot be high. WNow, it
is not as if we are opposed to the
interests of the sugarcane growers.
But we are in a dilemma. If we in-
crease the sugarcane price, the price

[ RAJYA SABHA ]
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Shri N. Chakravarty
from Press Commission
of sugar will go up. What I mean is
that there must be some sort of rela-
tionship between the price of the
raw material and that of the end
product. Therefore, under the pre-
sent circumstances, when we are
faced with a situation of surplus of a
commodity which we cannot consume
in our country and also cannot ex-
port except at a very high loss to the
country, then the area under sugar-
cane cultivation and the production of
sugarcane should be brought down.
This I have said earlier and I repeat
it. Some honourable Members have
asked as to how it is that progressive
farmers are being prevented from
producing more. I think it is not
progressiveness at all if the farmers
produce something which is not in
demand. There are various commo-
dities which are in demand in ow
own country as well ag abroad and
if the production of those commodi-
ties is raised, it would be very much
welcome. The farmers should be ad-
vised to switch over from sugarcane
to those commodities for which there
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is a demand in the country and
abroad.
THE VICE-CHAIRMAN (SHRI

GHANSHYAMBHAI OZA): Now, let
us take up the next item. Now,
Specia] Mention.

REFERENCE TO THE REPORTED
RESIGNATION BY SHRI NIKHIL-
CHAKRAVARTY FROM THE PRESS
COMMISSION

DR. V. P. DUTT (Nominated): Sir,
I would like to refer to the resigna-
tion of Shri Nikhil Chakravarty from
the Press Commission appointed by

the Government of India. Sir, the
circumstances in which Mr. Nikhil
Chakravarty has been obliged to

resign make a shocking and depres-
sing spectacle. These circumstances
raise doubts about the sincerity of

-

the Government and about their con-

cern for independent journalists. Sir,
the Prime Minister is reported to have
said in a meeting of the Janata Party
that he did not know how this ap-



